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Central Administrative Tribunal, Principal Bench Zi)
Ooriginal Application No.1353 of 2001

New Delhi, this the day of 28th May,2001 .

Hon’ble Mr.V.K.Majotra, Member (Admnv) <§§;
Hon’ble Mr.Kuldip Singh, Member(J)

T.Sagar,

Late Sh.Jagan Natn

A-4C/188 A, Janak Puri,

Delhi-110058. fPetitioner
Advocate Shiri Ashwani Bhardwaj) ‘

Veirsus

Irndian Council of Agricultural Research,
Through Its Director General, Krishi
Bhawar, New Delhi-110001
The Secretary, Indian Council of
Agricultural Reseaich, I.C.A.R. )
Krisni Bhawan, New Deini - 110 001.
5h. Vikram Singh, Under Secretary
{Admn.) Indian Council of Agricultural
Research, ( I.C.A.R. ) Krishi Bhawai,

New Delni - 110 001. ’
5h N.C.Sudan, Under Sectretary(Vig.)
Indian Cou

a
ncil of Agricultural Research,
} Krishi Bhawan, New Delhi -

h Under Secretéry {Cash},

i] of Agricultural Research,

~ishi Bhawan, New Delhi -

1 -Respondents
ORDER (Oral)

V.K.Majotra, Member (Admnv) -
The applicant has challenged the penalty of

ed a petition on December 13, 1395(Annexure A-15)
h Respondent No.i1 under Rule 28 of the CCS(CCA)
nas remained undecided. In our view,

we direct

spondent No.1, Director-General, I.C.A.R. to decide

licant’s petition within two months by a detailed,
aking and reasoned order Directed accordingly The



G.A stands disposed of accordingly

applicant -is still aggrieved he will b
approach this Tribunal again. NoO costs

{(Kuldip Singh)

Member (J)
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P - L K
at liberty to

(V.K.Majotra)
Member (Admnv)




